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CP (IB) No. 283/KB/2019
IA(IB) No. 311/KB/2020

Present: 1. Hon'ble Member(J), Shri Jinan K.R,
2. Hon’ble Member (T), Shri Harish Chander Surj
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Ld. Pr. CS for the Operational Creditor appears. Ld. Counsel for the
Corporate Debtor appears. Ld. Interim Resolution Professional appears.

IA (IB) No. 311/KB/2020 - This is an application filed by the
Operational Creditor under Rule 11 of NCLT Rules, 2016. It is submitted
that the matter was settled out of the Tribunal as the Corporate Debtor
has paid the full amount towards the debt due to the Operational Creditor
and prays for withdrawal of the CP.



The Ld. Interim Resolution Professional appears in person and
submits that his fees and publication cost has already been paid to him.

Accordingly, we allow this application. The LA, (IB) No.
311/KB/2020 is disposed of accordingly.

Therefore, C.P. (IB) No. 283/KB/2019 is disposed of as withdrawn in
view of the order passed in IA(IB) No. 311/KB/2020.

File is consigned to record.
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